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Title: Need to enhance the quota of rice for Mizoram.

SHRI VANLAL ZAWMA (MIZORAM) I would like to draw the attention of the Central Government especially the Hon.
Minister of Agriculture, Consumer Affairs, Food & Public Distribution towards the impending famine in the state of Mizoram
due to the rampant flowering of bamboos.

The local product of rice is inadequate to feed half of the population of the State even in the normal period. Due to
flowering of bamboos, rats are increasing enormously and have eaten up the rice and other agricultural products since
2006. The worse period is to come by 2008.

The present allotment of rice which is 4260 MT is not enough to meet our requirement. The total population of
Mizoram is 10,35,853 as per record of the ration cards. The Minimum requirement of rice is 4 kg per week for an adult.
Based on that calculation, the minimum requirement is 10,000 MT per month besides BPL and AAY Quota.

The additional requirement of rice in Mizoram is 5740 MT per month to save the people from starvation from today
onwards. If immediate action is not taken, the State is going to face serious problem due to famine.

I, therefore, request the Central Government to give additional allotment of APL rice to the tune of 5740 MT to save
the people of Mizoram from starvation deaths.

13.56 hrs.

MR. CHAIRMAN : Now, Prof. Basudeb Barman.
...(Interruptions)
MR. CHAIRMAN: Prof. Basudeb Barman can speak.
...(Interruptions)
THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): What we have said is also on the record....(Interruptions)

PROF. BASUDEB BARMAN (MATHURAPUR): Mr. Chairman, Sir, I want to speak on the Indira Gandhi National Tribal
University Bill, 2007....( Interruptions) Mr. Chairman, Sir, I rise to speak on the Bill and I want to make some points.
...(Interruptions) Sir, I appreciate the move by the Government to establish the Indira Gandhi National Tribal University.
...(Interruptions) This will meet the need of the Tribal people all over the country....(Interruptions)

MR. CHAIRMAN: The hon. Home Minister gave his explanation. He explained the whole thing.
...(Interruptions)

MR. CHAIRMAN: What does it mean?
...(Interruptions)

MR. CHAIRMAN: If you do not allow me, I will adjourn the House.
...(Interruptions)

MR. CHAIRMAN: The House stands adjourned to meet again at 2.30 p.m.

13.56A%: hrs .



The Lok Sabha then adjourned till thirty minutes
past Fourteen of the Clock.

14.32 hrs.
The Lok Sabha re-assembled at thirty-two minutes

past Fourteen of the Clock.

( Mr. Deputy-Speaker in the Chair)

MR. DEPUTY-SPEAKER : I want to know from the hon. Members whether we should take up Item no. 24, the Indira Gandhi
National Tribal University Bill or Item no. 27, the discussion on internal security under Rule 193. smu @@ clorr araa 87

..(Interruptions)
off Traa Faré (arRiR) : G a6l 3 s s gan &, sAft o cfifsre)... (=)
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after all, it is a very very important discussion. How can it be postponed?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K. HANDIQUE): Sir, is it possible to start the discussion under Rule 193
at about 3.30 p.m.? In the meantime we can dispose of the Bill. ...(Interruptions)

Q. frsrr @ar #icek & [Ra o d) ...(=aemer)
SHRI B.K. HANDIQUE : Sir, this can be taken up at 3.30 p.m. We can dispose of the Bill. ...(Interruptions)

MR. DEPUTY-SPEAKER : We will take up the discussion under Rule 193.
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